VI TEM NO. 45 COURT NO. 5 SECTI ON Xl
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C No(s). 2207/2011
(Arising out of inpugned final judgnent and order dated 24/09/2010
in CR No. 213/2010 passed by the H gh Court O Judicature at

Al | ahabad)
M S LARSEN & TOUBRO LTD. Petitioner(s)
VERSUS
M S MAHARAJI EDUCATI ONAL TRUST Respondent ( s)
(Wth appl n(s) for per ni ssi on to file addi ti onal af fidavit,

permi ssion to file rejoinder affidavit, exenption fromfiling OT.,
may refer to remarks and office report)
(For Final Disposal)
Date : 29/01/2016 This petition was called on for hearing today.
CORAM :

HON&#39; BLE MR. JUSTI CE J. CHELAMESWAR

HON&#39; BLE MR JUSTI CE ABHAY MANCHAR SAPRE
For Petitioner(s) Ms. Rukhnani Bobde, Adv.
Ms. Sanj ana Ramachandran, Adv.
Ms. Nandita Bajpai, Adv.

Ms. Parekh & Co., Adv.

For Respondent(s) M. Amt Anand Tiwari, Adv.
M. Abhi nav Raghuvanshi, Adv.

UPON hearing the counsel the Court nmade the follow ng
ORDER
Perused the letter.
List the matter after two weeks, as prayed for.
( DEEPAK MANSUKHANI ) (1 NDU BALA KAPUR)
COURT MASTER COURT MASTER



